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ITHE CEITRAL AD'aNISTBATIVE-  ThIBUNAr, HYDERABn BENCH AT ElIDE PAEAD 

O.A..NO. f 6• /93 

Between: 
	 pate of Order2 6/7-93 

S 

D±viiona1 Railway M€nager, (EG) 
South Ceutral Railway, Secunderabad, 

Permz-'ncnt 	y In:--'ctor (con) 
S.C.Rly, Secunderabad. 

chieft Signaj. Inspector, 
Signal & Telecorrniunic-atjon Lepartraent, 
S.C.Rly, Secunderabad. 

and 

1.- 

2. Presiding Officer, Labour Court, 
Narayanaguda, A .P. Hyderabad.- 

S. 

Per the hpplicantsL Nr.N.i:.Devraj, C for Rlys. 

For the Respondents: 

Wsk''4fl 

kP1iCaflts. 

Respondents. 

THE HONT BLE FWL.JUSTICE V.NEELALRIPA0 VICE CHAIRMAN 

- 	 AND 

THE HON BLE MP.P .T.TIRUVENOADAN : nEIIBEr(AD) 

The Tribunal made the follcwinq Order:- 

- - Admit,. The operation of the order dated 11-3--)2 
- 	 - 

in C.}LP.No. /77 /& is suspended until further orders. 

Isue notice to the Respondents. 

Post the case on €.9_93. 

H 

To 	- 	 - 	 - 	- 
The Divisional Railway Manager (B.G) 8C.R1y1  Secunderabad. 
The Permanent Nay Inspector (con) S.C.Rly. Secunderabad. 
The Chief Signal Inspector, Signal & Teleconnunication 
Department, .C.PJy, - Secunderabad. 

The Presiding Officer, Labour court, Narayanaguda, 1-ryderabad. 
S. One copy to Mr.N.R.Devraj, SC for Plys. CAT.Hyd 

One copy to Nr. 
One spare copy. 	 - 
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TYPED BY 	 COMPARED BY 

CHECKED BY 	 APPROVED BY 

IN THE CENTRfl ;.DVJNISTRATIVE TEIBUNLL 
HYDERABAD tENCH LI' HYDERABAD 

THE HON'BLE Mfl.EJIJSTICE V.NEELADRI RAO 
VICE CI-ISIRMAN 

THE HON'BLE MR.\(t.B.GORTY ; MEMBER(;n) 

AND 

THE HON' BLE NR . + CHhNDRASEjCHI.R REDLY 
MEMBER(J) 

AND. 

THE HON'BLE MR.P.T.TIRUVENGADjJ'1 ;M(A) 

Dated 

ORDER/JIJJXJMENT 

F 

O.A.NO. 

T'rNo 	 (w.p. 

Actmatted and Interim directions 
issued 

Al Zow e d 

Djsosed of with directions 

Dis4issed 

Disr4ssed as withdrawn 	I  

Dismi\ssed for default. 

RejecedJ Ordered 

No orer as to costs. 
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